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FROM No 4 
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'ALYlINISTRATIVE TRIBUNAL 
GUWAHP4TI BENCH: 

Original •1 pp1ecaion No.JLI 
Mse Petition No.  

"Contempt petition No._________ / 

- 	.evieW pplcaton.No, 	 / 

1 p pie as .  

Repo 

Advoak 

Advo 

No /I 

No 

/ 

nt(S)_ 

for the Applecant(S) 

e for the Respondat(S) 	Q-i JV'T& LZ 

' 

bf the Regitry 	Date 	Order of the Tribunal 
__ j___;_ ----------=--- 

' 	

' 28.5.2 	 Heard Pit. G.K. Bhattacharjeo, 

t for.5O o 	
learned counsel for the applicant. 

ied 	
I 	Issue notice to show cause as 

to why the application, shall not be 
Reg' 

admitted. Returnable by two weeks. 

	

'I 	I  Mr. 5.Sarma, learned counsel 

	

OaD&1)__0hi8ft702_ 	a,ppearing on behalf of the Railway,  

1 standing counsel, accepts notice. 

, 
y / 	 List on 11.6.2002 for admission, 

(ndeavour shall be made to dispose 

of the 	same at the adnussi.on stage. 

V 

• 	 LSice-C'hairman 

'1 	mb 

I 
LF/.Ar 	

I 

I 	I 
I 
I 	I 
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11.5.0 	 Heard Mr. G.K.Bhattacharjea, 

learned Sr. counsel for the applicant, 

Mr. S.Sarma, learned counsel who has to 

obtain nacessary instruction on the matter 

18 not present today. List again on 

11.6.2002 for admission. 

4  be Vice-Chairman 

mb 

	

17.6.02 	 htpy ór2léa rnedô0uñ8el 

for the respondents the case is adjourned 

'to' enable them to file reply, if any. 

Ut again on 23.7.2002.. 

admission4  

• 'Mber 	 dice-Chairman 

mb 	/ 

, 23.7.02' :V: On, the prayer or 	arned counsel 

• 	 fo-r the Re.spon'dents the case. i adjourned 

-r' - 	 .\ 	. 	to enable the Respondents to Pile reply, 

. r any. 

List on 21.8.2002 for admission. 

Vice-Chairman 
'V 	 ••, 	 V 	

mb 

	

21.8.02 	The respondents are yet to file 
• 	. .• ., 	•• 	written statent on a matter 'of promo-. 

V 	 V V 	
t.ion which 'is purely routine matter in 
engaging the applicant. According to the 

V 	
applicant the respondents announced the- 
calender of selection and viva-voce test 

• 	 V 	 as per Notification on 26.4,02 fixing 
V 	

V 	 th date of written test on 12.5,2002 

and result was to be declared on 

20.5.02, Applicant contended that 
- 	 the respondents are yet to adhere 

the calender of selection and to 
contd/ 
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0.A. 171 of 2002 

NoteS 	Pe tyf
t TribunalI iT 

21.8.02 	hóldthe examinatiOfl. We granted the 

tesponcients timeiumber of occasion 

k 

	

	 1 for submitting wit'tn stateneflt if an 

but the game was not done till now. 

I 	 The respondents are given two 

• weeks time as a last chance for filing 

of reply if any, so that the matter ,  

• 	be 11fsted for orcterb%n 5.9.02 and on 

I thaatapt shouldLtaken to dispose 

the same. 

im 

H 
5.9.32 	 List again on 30.9.2002 for 

admisajn eo that the respondent' s may 

	

t 	 cams with the psitive instructions on 
• 	 I 	

the matter, also the matter shall be 

disposed it our length. 

	

I 	 I 

	

. 1 	Msmbit 	 liCs.lChajraar_. • 	 I\ 
-

Q
' ' 	L 	mb 	4 

\k 	A kJj,J Y\Ib. 	
30.9.02 	 Written statement has been tiled 

	

l 	 by the respondents, List again on 11.10.02- 
for admjssj 

	

H 	 lv 

r 	
Member 

j 11.10.2002 1 	Mr.B.chaudhury, learned couase3. for 
4the applicant has prayed for time. List ths 

Imatter after re-opening for admission or 
1disposal. List on 11.11.2002 

D4ember 	I 	 Vice-Chairman 
bb 

1 



IF 

H AC 
 

LY 	 I O.A.No.171/2002 

Noteso the Reistry[ Date 	
0rdero the Tribunal 

11.11.02 	P1eadings are Complete, The matter 

may now be listed for hearing on 

9.12.2002. 

I C ( 
Member 	 (~Vi C e  -C ha i Im a 

mb 

9.12.02 	 None appears for the parties 
- 	

List on 20.1.2003 for hearing. 
r 

• 	
•.. 	 \c 

Mnber 
Mb 

On the prayer of Mr. B.Choudhu 
llearned counsel for the applicant, the 

• 	 case is adjourned. List again on 
27.1.2003 for hearing 

M,nber 	
Vice-Chalrman  

- 	 mb 

- 

PjI 

4.2.2003 

I'e-i .LeAIS, j24d 	
,.tr 

H 
nkm 

I. 

Heard the learned counsel for 

tIé parties. Hearing concluded. 

Judgment delivered in open court, 

kept in: separate sheets. The 

application is dismissed. No order as 
to costs. 

Membeif 
	

Vice-Chairman 
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CENTRAL Aj)D/jjNISTRKf IVE TRIBUNAL 
GUWAHATI I3ETCH 

O. 	/ 	No. 171 	of 200.., 

4.2.2003 
OF DECISION . . . 

SriRatan Dey 	
0 . 	 . . 	

.hpLIc(s). 

GK. Bhattacharyya and Mr B. Chaudhury 	
0 	 VATE FOR THE 

0 	 0 	 0 0 0 	 0 0 0 	 0 0 0 	
PPLICANT(S). 

- VERSUS. - 

0 

 

Thel  nionof India and others 
0 	 0 

Mr BK. Sharma, Railway Counsel and 

Mr S6 Sarma 	
0 0 0 	 0 	 0 ADVOCATE FOR TH 

• 	 0 	 0 00 
:. 	

RESPONUENT(S). 

THE 
	

1 BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 	
V 

THE 
	

TBLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER 

I hther Reporters dfldcal papers ay be allowed 0tsee 	
ye  

the judqment ?  

2. To.be referred to the Reporter or not? 	 I 
3 hther their Lordships wish to see the fair copy of the 

judgment 7 

V 

4 * 1,h~ther  the judgment s to be Circulated to the other 
Be!ches 7 

Juda ent Uelivered by Hoble Vice-Chairman 

r i  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.171 of 2002 

Dte of decision: This the 4th day of February 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Honble Mr S.K. Hajra, Administrative Member 

Shri Ratan Dey 
Q/No.642, D- Block, 
Upper Babu Patty, 
Kalibari Main Road 	 Applicant 

By Advocates Mr G.K. Bhattacharyya and 
Mr B. Chaudhury. 

- versus - 

The Union of India, represented by the 
General Manager, 
N.E. Railway, 
Maligaon, Guwahati. 

The Divisional Railway Manager, 
N.F. Railway, Lumdiflg, 
District- Nagaon. 
The Senior Divisional 
Operations Manager, 
N.E. Railway, Lumding, 
District- Nagaon 	 Respondents 

By Advocates Mr B.K. Sharma, Railway Counsel 
and Mr S. Sarma. 

ORDER (ORAL) 

CHOWDHURY1 J. (v.c.) 

The issue relates to promotion from the rank of 

Junior Clerk to Senior Clerk. 

2. 	Admittedly, the applicant is the seniormost 

Junior Clerk under the respondents. According to the 

applicant he being senior he is entitled to the next 

higher grade of Senior Clerk, more so, when a vacancy 

arose due to the removal of Shri P. Vashum. The 

applicant also pointed out that another post of Head 

Clerk in Badarpur Area Office is lying vacant due to the 
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retirement of the incumbent. 

The respondents placed before us the record 

indicating the vacancy position. The applicant can be 

considered for promotion against departmental promotion 

quota of 66.33%. The remaining posts are filled by 

direct recruit quota and Lower Division Clerk quota from 

the departmental graduate quota. The respondents pleaded 

that against the 66.33% of the departmental promotion 

quota, 	five 	posts 	are 	available, 	whereas 	the 

departmental promotees are seven as on today, who are in 

excess. Therefore, there is no scope for considering the 

1,case of the applicant against the promotional quota. 

Mr S. Sarma, learned counsel appearing on behalf 

of the learned Standing Counsel for the Railways placed 

before us the record showing the number of vacancies. 

From the vacancy postiion, it appears that the applicant 

11 though seniormost cannot be considered for promotion 

against the vacancies earmarked for departmental 

11 promotion quota. Mr S. Sarma, however, submitted that 

there is a possibility of surfacing of some vacancies in 

the near future and in that event the case of the 

applicant shall be considered. 

We have heard Mr B. Chaudhury, learned counsel 

for the applicant as well as Mr S. Sarma, learned 

counsel for the respondents at length. We have also 

perused the written statement where the respondents have 

stated that 'as and when the screening test is held 

due intimation to all eligible candidates will be given 

with prior notice. Mr B. Chaudhury, however, stated 

about the availabilty of some vacancies. But, on perusal 

of the records we find it difficult to uphold his 

contention........ 
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contention. The records placed before us does not 

support the assertion made by the learned counsel for 

the applicant as to the availability of vacancies. 

6. 	In the set of circumstances we do not find any 

merit in this application. Accordingly the application 

stands dismiásed. The dismissal of the application 

shall, however, not preclude the respondents from 

considering the case of the applicant in near future 

against available promotional vacancy in the slot 

reserved for departmental candidates. 

No order as to costs. 

n km 

S. K.\HAJRA 
ADMINISTRAIVE MEMBER 

t' J 
D. N. CHOWDHURY 
V ICE-CHAIMAN 
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BENCH IN THE CENTRAL 

GUWAHATI 

(An Application under Section 19 

of the Administrative Tribunal Act, 	1985) 

O.A. NO. 	 OF 2002 

Sri Ratan Dey 	 • Applicant 

Union of India and others 	• Respondents 

I N D E X 

Si No. 	Particulars 	 Page No. 

1. Application 	 1 to 9 

• 	 2. Verification 	 10 

 Annexure ---I 	 • 	 i_i. 

 Annexure --II 	 .JSL 

 Annexure --III 	• 

 Annexure --IV 

 Annexure --V 

 Annexure --VI 

Filed by 

&tZ2 U 
(pikram Choudhury) 

Advocate 
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II N THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI 

(An Application under Section 19 

of the Administrative Tribunal Act, 1985) 

O.A. NO. 	 OF 2002 

1. 	Sri Ratan Dey, 

S/o Late Nikunja Bihari Dey, 

Q/No. 642,D- Block, 

Upper Babu Patty, 

Kalibari Main Road. 

Applicant 

- Versus -- 

Union of India, 

Represented by the General 

Manager, N.F. Railway, 

Maligaon, Guwahati. 

Divisional Railway Manager, 

N.F. Railway, Lumding, 

District- Nagaon. 

The Senior Divisional 

Operations Manager, N.F. 

Railway, Lumding, 

District- Nagaon. 

Respondents 
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• PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE : 

Action of the authorities in not considering 

he case of the applicant for promotion/ officiation to 

he rank of Sr... Clerk against one of the existing 

acancy since 1999. 

JURISDICTION - OF THE HON'.BLE. TRIBUNAL : 

The applicants declàrethat the subject matter 

f the orders against which he wants redressal is. within 

he jurisdiction of this Tribunal. 

That the applicant further declare that the 

ppiication is within the limitation prescribed under 

ection 21 of the Administration Tribunal Act, 1985. 

() 	 FACTS OF THE CASE 

1. 	That the applicant ,7,j has been working as a 

Junior Clerk in the5 	e..o.Rs.30504590/ since 19,94 

in the office of the Respondent No. 3, Since the date of 

/  his joining the applicant has been carrying out his 

duties sincerely and. to the satisfaction of all 

concerned. The applicant was also rewarded for 

outstanding work during the Railway Week at the 

Divisional Level during 1996-97. The applicant further 

states that at present he has rendered more than 7 years 

of service in the same post and as per existing 

LIM 
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instruction /norms the applicant is eligible for 

consideration to the next higher post of Senior Clerk. 

• 	 2.1 	That though the applicant has been serving as 

a Junior Clerk, under orders of the Asst. Operations 

M4ager --I, he has been given additional work loads 

wi4th higher responsibility and engaged even after office 

hcurs and on holidays also and this has become a 

cntinuOuS process in view of the increased work load in 

the section. The Assistant Operations Manager-I, 

cnsidering all this aspects by his office note dt. 

18.7.2000, had recommended that • the applicant be 

accommodated against one of the vacant posts of Sr. 

C.erk which has been lying vacant for a long period, but 

H 	 •' irspite of the aforesaid recommendation no action has 

been taken till date and the applicant have not been 

given the tharge of officiation! promotion. 

A copy of the office note dated 

18.7.2000 is annexed here with 

and marked as Annexure - 

	

3. 	That the applicant begs to state that the 

óffice of the Divisional Railw ay Manager (P), Lumding by 

ârder no E/39-25 (Gr-III)(T), dt. 19.9.01 circulated a 

provisional seniority list of Junior Clerk as on 

1.4.2000 in which the name of the applicant appeared at 

erial no.1 and as such he is the seniormost Junior 

Clerk. 
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\ 

copy 	of 	the 	provisional 

seniority 	jist 	dt. 	19.9.01 	is 

annexed here with and marked as 

HflflCXUTC 	tI 

That 	the 	applicant 	begs 	to 	state 	that 	at 

present 	there 	is 	one 	post 	01 	5enior 	Clerk 	lying 	vacant 

oue to the removai 	irom service 01 bri H. Vashum who was 

unauthorisedly absent 	from 29.3.93 and was removed after 

holding a disciplinary proceeding. 	rhe applicant 	further 

states that another post of 	head Clerk 	in Badarpur Area 

Office is lying vacant 	from.31.12.2001 	due to retirement 

of 	the 	inc.xmbent 	and 	in 	this 	connection 	the 	applicant 

submitted 	several 	representations 	at 	various 	levels 

stating 	the 	above 	lacts 	with 	the 	prayer 	for 

promotion/OTticlation 	to 	tfle 	rank 	or 	Sr. 	Clerk 	on 	that 

he 	be 	accommodtb 	aqainst 	one 	of 	he 	said 	two 	vacant 

posts, 	but till 	date tner 	-nas oeen no response. 

L-opies 	of 	the 	representations 
/ 

oateu 	z . b . *-Jb 	and 	3.8.2001 	are 

annexed 	herewith 	and 	marked 	as 

Annexure-11 and 1V respectively. 

That the applicant on 9.4.2002, submitted an 

appeal before the -<espondent No.2, stating the above 

facts with the prayer that after perusal of the records 

he be allowed to oiticiace against one ol the two vacant 

posts and turtner selection process be initiated to fill 
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up the posts in a regular manner, but again till date. 

there has been no response whatsoever. 

Copy of the appeal dated 

9.4.2002 is annexed herewith 

and marked as Annexure --V. 

That the applicant begs to state that after 

submitting the appeal the applicant has now come across 

got hold of the calendar of selection for suitability 

test for 2002, issued by the Divisional Railway Manager, 

(P), Lumding dt. 10.04.02 wherein it has been mentioned 

that the suitability test for Senior Clerk in the 

Operating dept will be held on 12.05.02 after formal 

notification on 26.04.02, but till date no such process 

has been initiated and the applicant apprehends that the 

matter will be further delays. 	 . 

A copy, of the calendar is 

annexed herewith and marked as 

. That the applicant begs to state that till 

date the authorities have not replied to his various 

representations and appeal dated 9.4.02 nor the process 

for holding. the suitability test for senior clerk has 

been initiated and as such the applicant is cOnvinced 

that no useful purpose will be served by waiting any 

longer and as such the applicant is approaching this 

Hon'ble Tribunal for adequate and just relief. 

a 
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11. 1. 

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

For, that the action of the authorities in 

denying the claim of the applicant for 

officiation as Senior Clerk since 1999 being 

the Seniormost Junior Clerk or for promotion 

is 'highly illegal, arbitrary and 

unusustainable in law and as such this is a 

fit case where this Hon'ble Tribunal will 

exercise jurisdiction and grant relief to the 

applicant. 

For that the inspite of the recommendation 

made by the Assistant Operation Manager --- I 

for accommodating the applicant against one of 

the vacant posts of Sr. Clerk the action of 

the authorities in not doing the same is 

highly illegal and bad in law. 

For that the' action of the authorities in not 

initiating the process of suitability test for 

Sr. Clerk as indicated in the Calendar till 

date shows that the authorities has failed to 

exercise the jurisdiction vested in it and as 

such this is a fit case where this Hon'ble 

Tribunal will exercise jurisdiction and grant 

relief to the applicant. 

11 III 

1  ~ 
W" 1M, 
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V. 	For that, in any view, of the matter the 

impugned action of the authorities is bad in 

law and liable to be set aside. 

DETAILS OF REMEDIES EXHAUSTED 

The applicant had earlier filed several 

epresentations and appeal but there has been no 

esponse. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT 

The applicants further declare that they have 

iot previously filed any application, writ petition or 

suit regarding the matter in respect of which this 

appLication has been made before any'Court or any other 

authority or any other Bench of the Tribunal nor any 

such application, Writ petition or suit is pending 

efore any of them. 

PRAYER: 	. 	It is, therefore, prayed that 

your Lordships would be pleased 

to admit this application, call 

for the entire records of the 

case, ask the respondents to 

show cause as to why a 

H 	direction shall not be issued 

• directing the respondents to 

allow 	the 	applicants 	to 
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officiate! promote as Senior 

Clerk and after hearing the 

parties and perusing the cause 

• shown, if any,, be pleased to 

direct the authorities to allow 

the applicant to 

• officiate/promote as Sr. Clerk 

or alternatively direct the 

authorities to hold the 

suitable test for senior clerk 

within a fixed period and/or 

pass any other order/orders as 

Your LordshiPs may deem fit and 

proper so as to grant adequate 

relief to the applicant. 

And for this act of kindness, the applicants 

as in duty bound shall every pray. 

9.. 	INTERIM ORDER: NIL 

• DOES NOT ARISE: 

PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT 

OF THE APPLICATION FEE. 

I.P.O No. 

Date. 0qS) 

Issued by Guwahati Post Office. 

Payable at Guwahati. 

0 
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12.LIST OF ENCLOSURES 

As stated in the INDEX 

S . 

ujor- 
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VERIFICATION 

I, Shri Ratan Dey, Son of Late Nikunja Dey, 

aged about 43 years, Resident of Q. No. 642, D --Block, 

Upper Babu Patty, Kalibari Main F ad, do hereby verify 

that the statements made in Paragraphs No. 

I 
are true to my p4rsonai i/know ledge and 

the statements made in paragraphs No ........................ 

are believe to be true on legal advice and that I have 

not suppressed any material fact,. 

Place: 

Date: 	
i t t-a,v& @-i. 
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kI. 	?rirl crirttY Us 	
s r. 1 - 4-2000 

Cat 	ry - •Jrlirk ir. clo 	5O-590/ o 

flptt: 	raffiCrc 	t•g._ 	
6 

CLssiuiCt1 	f 	 Livi3ictCl Cflrrf,llC 

Utit- tuci tg 'ritcria- LegtI of rnr-frrtuitP0S in the rado. 

SN.4 	aW 	1:kjgr. & 
Station 

Jr.Ciork/G 	der 
sr.D(M/Lutdita 

De rt? 	Date nf 	Whether 	Of fg. 

birth 	Appt 
SC/ST 	Cor.fdto 
_- 

•22 1 95B 9-3-s Khal) 	UR ofg 
2- 4 Clerk) 

V 
(V 

2 Bjsw4rath Dey, 
J rlork/G 
under r0DCt1/LMG 

UR Offg 
14-3_96C1ork) 

3j3.Rakht Roy, 	20/11/71 	çD/Khal) 	C 	Offg. 

jr0 Clcrk/0 under 	 24 4 6 lark) 

A.M/B?B 

i:B- Repro rtattt if aygairst 
tho.soriortty hU1 be 

ubmtt3d wi thlrThr.O mc"rth frn the date of' 
j5suO of the 

use to repteser.tLtir wiLl be otertath0d 

:ftr the target dao 	 I 

• 	 fcr Djvj1.RlyMatag01' (P), 
• 	 - 	 0F.R1y Tmdi . 

i/925(Or8III)(T) ~umdirg, dtd 

cr ir.forma ti o ard n/actiOt to: 

1) Staff cOrr. 	to:rP0!' char.Ol. 

• 2) ç/,tg/LN0 	BPB 
Gor.1oS0CY 	

'c 1'REU/MW with spare 

13r,SecYe tFRU & 	Mi/UG 
with spare copi(Y3° 

SOCYo se/sr 
spare c oPV fnr p/casee 

• 	 - 

	

' 	 frr Divi1fl1Y 14a r(P),  
ftF111y 	Ltmtdire 

3 .11 

•• 	- 	
• 

:1 	
r 

V 
• 	• 	 : 	 -. 	 ••. 	 • 3 	1 	 . 	 •. 

- 	 - 	 •- :- --------: 	-r.; -: 
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tuft 3 ap 	 ANNEX URR'~~&,  

To 

With 	 I beg t lybefYO yo the 

•:. ,

fey 1in 	for your Unti & 	mpithct.0 

•. 	 ,•• - 	 • 	 - 	 S  itbri P V'i2hufl, r.clOrIt of th is of flOO  
i long u uthotec hent 	3) 9  Such 

	

n' post of 	0clerki lying cctnt 1nOe t1Gfl 
5 - 	 ' •SSS 	 S 	•. 	 • 	

S 	 - 

TIDt 	b€ing th ar 0  moBt 3r,1c1k of thiS 
offiOe fining nolight of protiofl pprC1 your 

	

'goo&e 	tQ'nC t'or my priotlO 	rc1erk 

it the erlieStf3 vhich cct of yoUr Id.ndfle, 

	

ity bQund, 	lii ee1' pr'y, 	

- 

• 	
5 	

. 	 - 	 • 	 - 

	

yftitf1l7, 	
4 

--- 

S 	 3r0C1k, 

	

$DO 	ofie, 

	

206t 	S  

S 	 ' S .  

•1' 	

• 	

•. 	
• 

• 	 S . 	 S  

>5 	 • 	

. 	 .5. 

	

S 	 - 	 . 

5 	

0 • • 

'-fr: 	
•t 	 - 

t SS 	 I 	

• 	 • 	 . 	

S 	 S 

-S 	
• 	

S 	 • 	 - 	 - 	
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5- 
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iTha Ix vi 31ir''. jay. ; c r 
P 	t'.1 1.n :'' •11ir 

(Thro';ih per 

4NNEXUkg 

ubtr'r fr 0 rflcli iAnb q cicctian 3f 
3r.icrk In Sc'i1C of , 

ci* 	, 

	

With due 	 I t'og to Lty c,eforo you hc 
fo11o4t1r few ilncs for your kind & sy nptheC1C 	nsiderifl 

i.. 	s of '1 cc 	aLc rk 

in SCI1D F3OF) - 49)Q/ 	incc 1934 i &h hC cni rc 

If.cLifl jr  my 	I1) C'iJT0 

Chit 8ir I m wrk1ng here In (inrkncsi r1nng no  

light fo prcti3fl. 1bwC1Cr one p0st f.r 0 c1erk ii lying 
vto1n for the rcovul of one r0 	 Cl e1erk fr long unLut1C 

tent fri 	393 

$ 	Sir, ih 	pc to ,ct ptifl 	rclark  
• 	for the pt, I pp1Ied fo off1 citi 	rctthIy 

1bn ble Sr0t4iLMG hd iVCn hi.s rder fdr the pu rpee -. 
flit sorry to inform you th1 ri ordor,hts been isue ftca 
P/flruieh till tthy, Mrc3vcr, properuict1I.fr •. 

; 	vrrIttifl of one post of Sr.cletfni A J LI'B office 

hra been given by 3r0DO14 bit.nø riculon h 	boon iniiftted 	•; 
fwm P/Drtflch In this r-f-'snect tlso 	L 	• 

Th'tt Sir, fin.ng no other itcrft'ttVe thin o 

	

riVe Y3u K' goodse]-r 	look Into cay cso very 	rthetiot1ly' 

m1 riocesslry. order jniy p1eso. be 	1ven so thit 	poor 
employee like rocntY ecncf1tCd by gott1n p.rction 	.•. 
Br.elcrk, for thIch ict of your kindness ,I 	ity 

ina dl1 ever priy. : 	•: 

D'tcdLuLad1n4 	 YourzMthfuU, 
° 

(Ih tiny )• 
cleit under 

Sr.DM/LUnidinge 

Gpy 'to S. 8rDM & 3 0 O/LMGfor kind infornntion Ploo0 

- 	(14&• b 7 
••-Th-. 	

C rhtinI 

— 
> 	, 

1 

• 	;• 	 • 	 - 	- 	
•• 
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/ WOW 

I 	
4NxRYT 

To 

 

be DiVsiOai 
Ri1waY Nanager,  

• pjiway/LUmflg.  

: 3Ub Appeal for considra0fl for 0ffjjtr1g/sIecUon 

; 	to. the rank of rclerk 
against one of tha xiting 

- 	- 	, 	,. 	.1: 	. 	 L 	' 	• 	.- 	 . 	. 	 .- 	- 

:. . • 	
I wod: hiiblY like •to place the f

ollowing.before your 

goode1f for yoUr jndnsideratiOn & necessarY 
cUOfl O • 

, that 1 am not made tuff?r and not depriyed of Officiatlofl/ 

. proiOn otheiSe'dUe, to.meo. ' . . . 

That I am working asa/JUfl.tor Clerk in the caleof 

.3O5O4590/ since 1994 In the office of the Senior Divisional ' 

OperaiOflS 	
the date of my 	

aCtiofl 
joiningl. I 

have been earryin.OUtY duties sincerely and. to the satisf  

of allCOflCerfl and infact,I. was.rewarded.for my uttndirig 

iork during, the RaiiY Week at the Divisional Level during 
1996-97 At present I hav ,renderd more than 7 YearS of seivice 
& I am eligihl or consideration to the. next higher post of 

2 	
'That though I am erviflg a a Junior Clerk, under orders 

.of th Asstt. operations Manager-I. I was gi,en additional 
loads with highr rsponshilitY and 1 am engaged even 

Workafter OffiCe'h0'5 and on:hlidYS also and this has become 
contirnUs ocès in iewO the jncresed work load in the 
eetion. Considering all this .aspects the AO,M- had recortTflended 

by this Office Note dt: 187200 0  that I be accOflt0dated 	.. 
against one of'th vacant hosts of sr.Clerk which has been lying 

for a long .period till date, bp.t unfortunatelY inspite 
vàant. 'of the aforesaid recordati0nS no action has beentaken and rnefl  
I have not been given Offici&0fl/0moti0n as yet 

rThate office of theDRM(). by Order No.E/3925(Gr)(T)1 
t: 19.9.01 circulate aproVisiOflal seniority list of 	

.Clerk 

as on 1.4.2000 and jh the said list my nare has been shown at 
eriai o.. ad as Such I am the seniormost Jr.Cierk j the 

N  
Offide. VoreQVeT, a tate above -  i have rendered more than 7 Yrs 

of satisfactory serViCC as a jr,Clerk. 	. 	. 

:4 	
1it.I rspectfUilY submit that at preeflt there is one post 

of 	
cerk lying Vacart due to the removal from sevicC of 

ShriY.VaShl 1m who bias unauthorlsedlY absent from 29..93 and 

• h is 
removed after holding .disciPli narY proceeding. Another 

post of ead cerk in darpU4ea Office i iyingvacaflt from H  
±31.2001 due 'to 

retire' ent of the jricurnbQnt an I 	n be 

• easilraccomo ated against one of the said to vacant post. 

• 5. That in this conecti9fl I had 5ubmtd ariOUs represefltatio 

at all leiel'nd i-had submitted a repre,sefltatiofl to your goods 
•  theabOVe facts with the,prayer thatI be 

givenprOOt10ficiati0nt0 the rank .o sr.Caerk. but till 

datether( has been no response and I am being made to 
suffer. 

( 

I 

'i 

-: 	 - 	. 	 . 	. 	
• 	 i 	H 

: 	

. 	: 	. 	 • 	 . 	
• 	r 	 - 	

., 



•1 

t-41  W10 A-r "Co  T,  VOA pi /M 

ANNI3XUR-I 

Dam(o)/VC,  00 óEftc 
Dtd 	/7/2000Q 

sb
.attofl of i(one) post o rClrk 

at 	SiElC long lying VaCJte 

?ft 	thOVOU 	jfrf it VTh1s th,It ShZi Itfl PY, JreC 

under 	DOWL1ig is ov'er burdefl 
with hoaTY work load. The 

ttiflg 
up of unctUalitY head€ by AOM/I has jnposed addiUoflal 

work 1oad.,whi are enlit belO!J 
&d $hri Day is psrfOrThi the 

work5e 	 S  

(i)e PUflCtU&1! 

Ui) 	eteflti 	thPaS5efler 
and Goods traifl 

(iii),.RMs i)O, 
(iv) Corre0 	

of train cetenti on 

Cv) Sorting 
of G%ulrds jorna1 and vehia&b 

GuidaflCO. 

(vi)o aifltafl°5 of GOd$/D5 
anger trains perfortUUCe Ggtste 

Iq 

M  
a rdS lea bill5 

(ii) 	
of p peXati° of iards Journal 

and S 

vi 	

tati 
(vii)o 	5Oking o GU  

tia1 trnrepOrto Sheet Register arid at'5 agaiflt 

(ih 	inteflst 	of c'rge  

defaulting staffv  

(x) 	CalCUlaUOfl 
of cint3°I Charto 

FATO reCOtd 4ontY Sta ant c lets ster. of 	
•taiflc 

ecti° gflst. staff 	
in 

TrsflSP0rtatOri 
ditie in conneti°fl iith tr&J V-° 

(3iV) DR 	
and follow up actiO 

The abO 
namad jr. Clerk was direCt to iork with higher 

responsthitY alsGQ I an engai him afte Office horS and 
on holidays and this has almost become a 

Contifl0 prOCGS in 

view of the J.ncreased work 
loads of the etic. 

In order to offer pore reponsibi ii 
ty and to avoid 'delay 

in orking the poet of 5r.1erk which jlyi vacant 5in 1ofl. 

	

at P3 Si 	cøid 	
per riflt variatt0 to LM Renco, 

in the light f the abOve, it is suggested that such 	ittiati0n 

cafl riot 0oritiflU for long 
and I req3t you tkindlY 8rrafl the 

above v an atiofi ,  

Br 0
DOM & &r0D) may kindly give thirc° 	

fld get 

of DAO for the pafl' v ati0 of the saaU
id post-

concurrence 

 

Submittl for kind apptoval pleeseo 

tOporatiO3 anaget/Io 

SrDOe 
	

NteCd v. 

000 

. 	a 
,1 

I 	- 

SJLI 



wimp 

( Page/ 2 ) 

.:Ithere fore, pray before your goods elf to kindly consider 	' 
• 	whis stated in above, call fot the records and after perusal 

• 	- threofdirectthat I be allowed to officiate against one of 
the id two posts and also direct that the selection process be 
nitiated to fill up the posts in•aregular'manner.Th this 

-connection I would also like to humbly state that 1 could have 
been given the Officiating promotion a long time back and I have 
already suffered a huge loss being a low paidernp1oy.ee I do. 
not have the necessáryresources and it will be extrèmely 
difficult on my part tp aroch the Court of Law for getting 
the tellef du'e to me 	 4 

• 	 - 	 • 	 . 	 ,•..•,• 	, 	
-. 

h pki ncr you in anticIpation. 

- 	 • 	-/ 

Yours faithfully, 

Dtd Lumdigg, 	 k-1cA4A_ 
• - 	 -. ' 	•. 	Jr.Clerk undrsr.JyM/. 

Lumaing,AT F,Railwa7. 

Copy to: 

.1 Shri Vipan Nanda, General Manager/N F Railway/Maligaon 
for kind information. . 	• 	 * 

Shri P. Malviya, C-uief Operations Manager/N.F.R&.lway/ 
Naligaon: for kind 1nformtion. 	, 	• . 

Geneiai r1a,nager(Lw)/N.F.R.ailway/Maligaon. for kind / 
informatIon. 	••• 	 • 	 . • 

4 chief Personnel 1Offier/N.F.Railway/Iaigofl 	for ,  kind 
\ information 

- 	 - 	 . 	 S . 	 •• 

• 	
., 	 • 

J 	•., 	. 
• 	 •• 	 O9.4'c,-a2,. 	, 

RAT?N DEL ) 	 , 
• 	-, 	-Er,Clerkwoking:-  .• 

under Sr .t)o -VLu md J. 

** * * 

TI
N  

I 



.550-90O 1 	3.0502 20.05;02 15,05,02 30.0602 35.07,02. .33.7.02 	. 	 einst 	r- 
ultt 

- 	 . iflmbent 	h1 Is Called for 5/Test cE Os/I 
S.. . 	 ast 	tn Q 	n 

& 
50O000 

. 	 30.4.9.2 .05,O2 l5 . 06 . 0230,O2;15&3O2 20GS02._ 745O-i1SuO 
.. 1 	22.0702 ptjj/o2 -  •. 	 . 	 . 

. 	 . 	krU/Q2/t 
r  bheid 

shrt1y 0  
- - 	 - 

CJn,P/ 	2 

7 

Elcct. 8 	J/Gr.1I, 
?rsc- 9 

tesed y 

Vocays, -,
~o 

/ 
'S 

NNEXuR 

e4 	
TOP 	 - 

Si. c 	 Scele of •ppr .  Date of 	Da 	if 	
. 	 : Date of 	D -.of 	e- 

Io. 	
- 	 aj 	o.of 	rctj- 	writter, 	 Vv st 	fi 	 absentee 	3 c i 	mars test 	teat 	vo 	v±vvoce ti ,n f tion 	

test0 	 reilt0 

	

2 	3 	 6• 	7 	 a ,
9  

& 	
___ 	 0 	11  --- _____- -- 

ST 	 os/ii 	55 	 2 	4,4,02 	20.4,02 	27.4.02 	07.5,02 	10,502 	21,5;02 9UO3/ 	 . 

Encc 	2 	Cos 	 745  
315 'J /- 3.1201 20.402 	3.5,02 	•23.5.02 	5.5,02 	25.5.02 

	

3, 	T/GrII 	5 tJO8!jO0 	4 	5.5.02 	2S5,O2 	4,6.02 	23.6.02 	3702 	27,7.0 

59u0 	2 5.4.Q2 a 	 08 0 O2 	 28.06.02  gainst 	25% 	
- 

Int ermediate . 	 . 

.A pprentice . 

 

	

S. 
	Office 	5:,9oo 	7 

.. 	 702 
Sup 	 1l,05.d2 0506.02. 17 n 	nc c3t.JII 

'• 

30,402 	03.06. - 15,06.02 30.7,02 	15,08L2 2p..02 Zaainst 
(i ).tr1 

?harmacist 
Gr..II, 



4 	 7 	V 	 0 	 V  

CVO 	
V•, 	 ' • 05 .0? 	C'.5 .ü 112

)2..., 2 	iB.,0,2 	30,09,U 

	

11 	 ')5 02 	2 	05. U2 	23 : 02 	S 	02 	30 7 02 	05 L3 1 O2 

12 	 Q - )i 	3 	 05 02 7 05 02 	28 C 02 	9 0702 28 	02 	05 03 07 

13 	Q - II. 	55UuJJ 	2 	3,Q4,02 	18.05.02 	30.002 .l7.05;2 .23.05,02 03.q7;02 

Te r-ss t 	hj se1c1D 	E te 	st of III/I,EIII/II (C),III1 II(TC) n L/J/1 

V 	 are nt 	ssibe hve been stated in sep. rate heets which is enc1oed. 

?L"ID 	OF SE CTIO"! FOR 5U1 	1LI IY T.ST - 22, 

De 2tt. 	 c . Ctgory. 	Scale E 	2PoX. Date f 	Date of 	 2 

pay 	No.oE 	notiEi-ca- .tbi- 	 .p:1CtiO 

pst. 	tin. 	lity 	5/Tt. 	cf rcsult. 

test. 

1 	2 	3 	 4 	 5 	 5. 	 7 	 8 	 9 . 10 

1 	Chief ?h- 745 	11500 	- 	23,3 .02 	3.4:02. 	2.5 ,02 	15 ,05 .02 
V - 

V 	
Gr,I, 	

V V 

	cy 

V 	 2 	-o-Gr.II, 
V 
 5uO-105uU 	1 	 - 	 V 	

i1t?t VCflV 

V 	 . 	

vice above. 

V3 	 Nursing 	1 55009000 	I 	.V 15.04.02• 3,05,e2 	05,U502 2.7,02 	 ainst C1C. 

s3-Ster. - 
	 v2can 

4 	cr 	 2750-4000 	8 	3,4,02 	30,4,02 	1.-5,02 	3,O5 02 	 31st c. 	VaCancy. 

V 	 V 	 - 	 •5A. 	VA- 	
: . 	 V 	 V 	

V 	
V 	

V 

	

25504000 25 	03,05,02 31, 05  02 15,06,02 30 06 02 -  

6 	zr. SL A. 	2610-3540 3 C 	03,0 02 30 06 02 15,7,02 	31 .7.0.2 	-d 

0rtg 	7 	IiTNc. 	 5000-3000 22 	22,4,02 	07.05 02 18,05.02 30 05 02 

Sr clerk. 	45Q-7Q0O 	1 	26. 0 4. 02 12,05 02 20,05,02 \25,o5.o2 

\_ 	c , n 	/ o 3 



S 	

. 	 - 

- 3  

1 	

.-- -- 

	

Com3 	 fr 	C-4O 	3 	30 O4,0 	26 0 Oz 30 0 02 	0.35.O2 

C 	0Ic 	653)-i00' 1 	12.05.02 - 	. 	
iti1ity based 

>Lt ./i. 	 . 	 - 	
. 	 on A 

11 	.SU.iss. 	50V0-9900 	5 	5 C,02 	- 	

0 	 - 	 XX 

• 	 Dri.'er. 

12 	Sr.Gds 	550-90UU 	 28.05.02  

33 	r 	:i- 	jjjj :j Q 	 0,702 	7002 	22,08.02 	908.Q2 

• 	 mician(CF). 	- 	 - - 	 - 

	

c/ 	14 	Tcch,-I/ 	45•7J•3 	5 	
itb11±t 	T- 

n CR. 

Lict. 	35 	.C1rr/G 	J-3i' 	2 	:. 4  .02 	L2.LJ5.L2 23,05.02 	0205.02 	S 

15 	sr.Cie 	45•J ,J-70'i 	.2 	30.4 ,02 	O.05 .2 	I S .06.02 	30 7,02 (V,V) 

• 	 - 	 rtte) 	 S.O8.02(sefltee) 
20.8.02 (eu1t) 

• 	 17 	 5000-8000 	3 	16.04,02 :02.05,02 23.05.02 02..
0 2 

0;. 	 ZJP 	 450(00 	 154.02 32.05.02 23.05.02 02,06.02 

vsor/Th. 	plus Spl. 	 - 	

0 

pay •,.30O/-. 	-• 	

0 	
• 	 - 	

0 - 

29L 	sJXEV 	 45007U0 
 

	

- 	 sDrL') • 	 . 	 S  

	

- 	20 	C(P)Gr,I S 4500-7000 	' 	-do- 	- -do- 
 

conta  

9t 



no__02io ow 

4- 

- 	 -4- 

4 5 6 7 

lct /1 4Y- /rjQ 16C4 	2 02.05 C 23  

27 /42r/Cr I 2 -óc- do 

Dett 1 Ceteo 5c)e of A3proY nate of nate o Dato D6t DE 	: 
sent 

De of 
p3liC 

c 
rK 

pa No of notfic writter, abseqtze 
ViV'iC tOn or 

st. cion test. tet voce 
result 

--- j— _9_ .- _j_- 
------ . _4 

45OO70U, 6 

-- 

26th 	, 28th -isth 26th 7th M'. 10th M/. Siit2 
iiy test, 

Engg. 23 P, 
1r/O2VMad pr±1. April 

3 - 	15th 	-- 2Sth 	. 26th 24th 12th 20th May -do- 

24 SOS 
Ma/02 Mar ch April 

• 25 HdCierk 0030OO 
V 	

2 
On V the -. - - 
basiofi 
ACR only.  

27th 10th 	ul.20th Ju1y 	d 

26 srClek 45O7OU U 2 7th - 16th 20th . 
- May/02 May. 	. June 	V  June 

-. Aug dO- 

V  27 Po iighe r 450w- 7000 1 20th On t he - 

Gr,I. May/02 basis of 
---CR-on1y::.  

-d 

28 ritter Gr D Ido-  1 26th - * 	
- 

June/02 
 e. 

29 Pjdcman- , 2 -. 12th V 
V GrI0 	• V 	• . -July/02. V - . 

Oct0 

30 FgO Gr 0 1, -d 2 7th -do- 
V V  -g102. 

 

V 	
V 

31- 	Mason GrI,do' 	 26h 	:V -dp- 	:-- 	-- 	• 	 •• 	
V 	

:- 	 V.- 

- 	Jul y/O 2. 	- 	 - 	 I 
t'd- 	

: 	
- 	

: P/N05 - 	30 

4 



5 - . 

L _ •  __ . ___ 
32 Pntr 453 	7090 1 1t Cr 

- No 
Ori  Gr . 1 Sep- /')2 b z~s 	f  

H - 	° ' '- ___•_•c 
;eet, 

33 C-rpy'tr -co- 1 10th - 
- JUfle d5L 	T)C. 

Gr,I, ?pr.1/02, units 

34 B/Snith 00 1 15th -sc- - 	 - - ig -sc- 
Gr,I, May/2,  

35 Fitter Gr I 	-co- 1 14th -co- - -\ Sept -do 
Jufle/02 - 

36 C a r anter -do- a 20th io- - 	 - - Sept. •- O 

June/02.  

37 C - rpenter 5000-8000 - 2]t -do- - 	 - Oct -00- 
MSM. July/02 

CALEND O' 	CTION FOR TRADE Tsr-20o2.,  

Deptt.. Si, category, Scale of 7rox. Date cE Late. of - - Date of Date of 
• 	 . 	

. r'o pay.  No.of notifice- Trade . absentee jctJ-Oi 
• . st, tiOfl, test. Trade of result, 

test • • 1 2 3 4 5 •- 	 6. 	• 	 . 7  

Engg, 1 	.. Painter 4GO0-.5000 1 11th 10th 9th 7th tEN/Il 
Gr,.II. Aig/02 sept/0 October, November 

2 ?tter .  1 idth 12th 14th Sept, 13th Oct. 
July/02 	-- 741g/02-,  

3 Pidunan -do-- 2 12th 10th 11th Oct, 14th Nov, -dot 
Gr II, 	" ?ug/02, sert/02 

4 FPO Gr,II -do-- 2 15th 12th Oct, 10th NOV 0  7th DeC. 
sept/02 0  - 	 .. 	/ 

- - 	 td.ç,PIN0o6 
I

k -  .................... - : 	• 	... . 

3l 

- ---i- 



2 	
- 6 

Co 
ngg 	5 	

CJ-50U r td 	 Cr 	 I 	th 	13th 	17thsept 	2c Oct 0  J1y/02 	g 	 fl /T Uit 

II, 	
i 

	

5 	Mo Cr11 	
1 	20th 	37th 	10th o, 	12th g/02. 	pt 

	

7 	Crenter 	
1 	12th 	18th 	13th 	g 0 	26th sept 	rDE unat 

G I 	
Jur2e/02 	July 

	

8 	B/th Cr II 	d 	
20th 	18th 	g 0  15th se, 	13th Oct. 	

- .Juiy/02 
4. 

	

9 	
1 	 22nd 	23d ug, 	20th sept, June/02 Jui o  

	

IU 	T?0 Cr.II, 	
12th' 	20th 	11th pug, 	9th 5e JUne/02 	July. 	 ,  

	

31 	Heir_i 5504000 	S 	25th 	22fld, 	3 0thSept, 	2th Oct, Ju1y10 	?g. 	 - 

	

ese1 32 	?e 	-11/ 	oOoo 	s  DS 	 09 '  02 	- 	
- 	 2 11 2Cu2 	t& of 	t T/Te 	111 

L e th 	 . 	

0 	
b fixed by ne res- 

02L1VC A ng  
at least 03 
flC1ce I - 

0 	

0 
13

4 u05U0O  
14 	D/Gr 	

I 	164.O2 	020502 23 	 02 C Q5O2 	 07 0i 	-d 	 1 	-do 	
-do- 15 

	do- 
CarPenter/ -d 	

--- 	a- 	 -do- 	 -

Al 

0 	

0 36 

C 	

' 
rcdp/ 

- 



-• 

y • 	 - 
., 	if  

	

rf 	 -7- 

_1 	2. 	'3- 	. 	4 	 5 	6 	 7  - - 
E1ect.7 	B/Mart 	3050-4590 	 3t,4 0 02 	030f2 a56,02 	't.a-bce 

GrIII  

j,S 	FCD(P)/ 	 j 	 -do-- 	Jthsitee 	Result0 

Gr 0 111 0 	 . 	 - 	 S 	

- :, i5,08,02 	2003,02 

. 	-an- 
TFGr 4II, 	 - 

20 	MF(P)/Gr.II, -do- 	I 	 -do- 

ag 
- 

for Divl,, qejIjqcj r Maner(P) 
,,pi1-,Lurnding. 

-----.- 	 y 	-- 	 - 

-che1e. 	- 	LMG,Dtd. 	II/04/2002. 	 S  

Opy for'ierded for inforrntion nd rJction to 

1.. 	cPO/MLG, 	.. 	/ 	-;. 	.. 	•- 	 J. 
2 • Sr DO & DPO/LI¼PG, 1.11 k?Os/LMG & .?o/G-W, 3. IJI & MS/BPB, 

.4, Sr.DME(P)., DME(C&l!), sr.DEN, Sr.DOM, sr • DEE, DCM, SrDSTE & c'4&/L-MG, 	 - 

5 0 
05(G) to DRM & DRM/LMG 	 S  	 - 

64 C3s,E/Ergg 41 /MedET E/Elect, ), E/S&T, 	i7 
7. 	nvenor,MU/LMG, Di vl er.,EU/L1G. 

	

-. 	 -- 	- 	 . for pivi,Rakc -aY r-  incer(P) 
-' 

Sø - • •Jot 4 0 

C. 

r/4O2. 
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BEFORE THE CENTRAL TRYDONAL 
GUWAHATI BENCH 

(An appi icat ion unrJer section 19 of the Central 
Administrative Tr'ibunal Act.1985) 	 I 

2002 
ot  

Sri Ratan Dey 	 cit 
Vs 

un i on of In d i a & U rs 

Written statement on behalf of the respondents Nc. 1,2 

and 3. 

1. 	That 	the 	respondents have received the 	copy 	of the 

application 	filed 	by the applicant and have gone 	through the 

same 	Save and except the statement which are not 	specifically 

admi tted here in below, 	roots may be treated as total deni 31 The 

statement 	which are not born out of r'ecords are 	also denied and 

the applicant 	is put 	to the strict:est proof thereof. 

That the regard to the statement made in para I of the 

OA the answering respondents while denying the content ions made 

therein state that in the matter of promotion applicant does not 

have any indefeasible right as such. 

That with regard to the statement made in para.2 of the 

answer ng respondents beg to state that at present there is no 

vacancy in the cadre of Sr. clerk and as such he cou:td not be 

considered. The ANNEXURE--1 recommendation however wi :t 1 not proW-

vide indefeasible right to the applicant for promotion to the 

post Sr. c1erk 



lit dv 

4 	 That with repard to the statement made in para 3 of the 

OA the answerinq respondents whi. Ic denyinn the contention made 

therein and retentions and reaffirming the statement made above 

beg to state that the seniority is not the sole crt.eria for the 

promotion to the post -of Sr clerk and he can not claim the right 

of promotion only on the bas:is of seniority when vacancy will 

arise in the cadre of Sr clerk taking into consideration his 

seniority position his case will also be considered along with 

other incumbents 

That with regard to the statement made in para 4 of the 

OA the answering respondents while denying the contentions made 

therein beg to state that the contention regarc:Jing vacancy as 

high). ic1hted by the applicant is not correct In 'fact, due to 

removai. of Sri. P Vajh 	clerk! Optg one post of Sr 	clerk 

bec:ame vacan-t 	 bt Mrs Ajana Bhuyan, Sr clerk 

is working as DEO under 8rEDPM/Lh6 against ex-c:adre post 	her 

lien is maintained in the parent department Later, she was award- 

ed wi. th...promot ion to the post Head ci erk (T) in her normal chan-" 

/ 
ne L .- ihe existing cadre strength in the departmental promotion 

quota is 	rather agaiqst 5 posts. There are/ incumbents are 

0:1 ro1l As per the Post Based Roster, there is excess operatior 

in departmental quota and hence there is no scope for promotion 

at this stage to the post of Sr clerk 

That with regard to the statement made in para 5,6 and 

7 of the OA the answering respondents while rei terating and 

reaffirming the statemerrt;s made above beg to state that though 

initiative for holding of screening test for the post of Sr 

clerk for $032 was tai::er but due to the aforesaid reason it 

2 
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could not he materialisedkowever j  as and when screeninci test 

wi 1:1 he held due intimation to all concerned will be qiven th 

prior noticed 

That with recar'd to the statement made in para 5 

(Grounds for i-el ief with iecial provisions) the ansterin respon--

dent.. state that there is no ciood ciround for entertaininci this 

applicatlon and as such the application is liable to be dismissed 

with costa 

That the answerinq respondents bep to state that the 

present application is bad non-joinder of necessary parties and 

same does not indicate any clear coi.trse of action. This applica-

tion is also barred by limitation and hit by the principles of 

waiver, estoppel and acqui.escence and as such he is not entitled 

to any relief and same is liable to be dismissed with costs 
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VERIFICATION 

I Shri 	C2 	JV) 	
aged aboLit 	yers 	of 

resident of MaUgaon, 	Guwahati11 q  
pras 	workino as 	J3 . Q/// 

N.F. Railway do hereby 
verify 	and state that the statement made 	in 	paragraphs 

are true to my knowj0e and those made in para-

qraphs being matters of records are true 
to my inforrnatcri derived therefrorn which I bel ieve to he true 
and the rest of 

my humble submissions before this Hon'ble rrihun- 

And I 51cm th1 verjficatjor on this 	tkd ay   

c•.  
A' 
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IN THE CENTRAL DMISTRA1Y 

BENçH GU1Lk& 

IN THE MATTEROF. 

O.A NO. 171 of 2002 
- 

Sri Ratafl Dey. 

nt 

-Vs - 

Union of India and Others. 

• ....RespOfl.dents. 

An affidavit-  in - reply/ 

rejoinder by the applicant 

to the written statement 

filed by the Respondent No. 

1, 2 and 3. 

I, Sri Ratan Dey, Son of Late Nikunja Dey, 

resident of Q.No. 642, D-, 
aged about 43 yearS,  

Block, Upper Babu Patty, Kaliabari- Main Road, 

Lurndiflg do hereby solemnly affirm and declare as 

followS 

1. 	
That 1 am the applicant In the above noted 

application and I ant cwersaflt with the facts and 

circStaflCe5 of the case. A copy of the written 

statement filed by the official respondents was 

I 

I 
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duly served upon my counsJ. and having ge through 

the s ame I have understand the conbents thereof. 

That 	the 	deponent/applicant 	before 

replying to the statements made In the written 

statement, begs to stat that all the statements 

made in the written otatement r  shall be deemed to 

have been denied by the deponent, 3ave and except 

those, if so, specially. 

That, the statement, made in paragraph No. 1 

is routine and the deponent begs to offer no 

comment. 

That, the statement made in paragraph No.2 

and 3 are denied and the deponent reit2rates what 

is stated in the original applIcation. 

That the statement made in paragraph 4 is 

denied and the deponent in this context reiterates 

that as per t h e recommendation of Assistant 

Operation ManagerI (Annexure-J to the original 

application) a post of the[Clerk vrhich1ying vacant 

since long at Bdarpur Sub-d.v:L3idhbe considered 

permanent variation to LunLdin for accommodation 4 
the deponent and being the senior most he does have 

a righ.t for promotion/nffrton to the post. 

That the statements made in paragraph No.5 

and 6 are denied and the deponent in this context 

begs to state that as per the B.O.S. of operation 

F~ 13 
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departrient of Ti 	icflnr flivis.on 	on 21. 3. 2002 	a post 

of Sr. 	Clerk i ti1l lying iarnt. 

the deponent. iirther r:ate rt in the 

opratinq deprim-n 	tHp  .xuimh 	o1 onct:on pcsts 

of Senior Clerk i 	 o 	2 rhich 5 are 

departmontal potior T 'tLt':n iro 7 icurubcnts 

on roll hut there 	 2. 	eet, of direct 
- 

recruiL and I 	if iraonlçota lying 

vacant siflu 	onq. 

\ 

The ±onor:t: 	further 	states that the 

authorities 	azter 	t&ia; 	into 	consideration the 

above vacant pa Ltien de:tded La 	iald 'Ii ,  creeflh! 

test 	for 	the past 	s(-_eifyinq 	that 	the iiuuODer of 

vacant post is I 	ono) 	and as sucti there cannot be 

any con tii 	on now 	b 	due 	I c 	;e 	TfiO screening 

i-.ost could net ho 	 7r 

T:ie 	y:ee\icLflL 	 of 

at. 21..2002 is 

tn ud marked 

7. That as 	recards 	the 	statement 	made in 

paragraph 7 and 	8, the 	deponent 	denies the 

statement: racio there: i and 	t.s ththe has made 

cut 	cc 	:€or 	hi; pr oio : 	 in 	o the 

poet 	of Sr. 	Clcr or to 	held 	t-he:eoning test 

within a fi:sd pei:iod and this 	o:lc Tribunal may 

III 
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be pleased to allow the original application and 

give appropriate relief tothe deponent. 

• That the statement made in this affidavit and in 

paragraph No. 1, 2 and 7 are true to my Knowledge 

and. those made in paragraph Nos. 3, 4, 5 and 6 

being matter of records are true to my information 

derived therefrom which I believe to be true and 

the rest are my humble submissions before this 

Hon'ble Tribunal Court. 

And I sign on this 11.1h  day of November, 

2002 at Guwahati. 

IDENTIFIED BY 

H 
ADVOCATE 
	

DEPONENT 

CLJL 

cQ(DZ 	
0¼ 
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No. T/MP-OIILM. 

To, 
Dy.COMIPIJMLG, 

N.F.Railway. 

Sub : Maii Power Planning. 
BiL Your letter N.Q TI55/8 LW dat ed . 08.02.2002. 

Office of the 
DRM(0)ILMG, 

Date 21-03-2002. 

In reference to your above mentioned letter, folkwing position regarding Man Power Planning of 
Operations Department of LMG Division is funished below for kind information: 

Position of category-wise B..S, Target of surrender & surrender done, Surplus stff, Re-deployment 
done up to 31.03.200.1 are enclosed as Ann exure - 'A' (3 pages). 
Position from April, 2000 to 31's  January, 2002 - Target of surrender, surrender done, Re-deployment 
done, surplu. staff awaiting for Re-deployment and D.O.S. are enclosed as Annexure —'13' (in 3 pages). 
Position of ctegory-wisc break-up of surplus staff awaiting for Re-deployment and surplus staff already 

..dcployedac shown in Anncxure - A & 13. 
Position of category-wise vacancy position as on 28-02-2002 is shown in Column No.8: of Annexure - a 
Position of category-wise D.O.S. as on 28-02-2002 is shown in çolwzm No.7 of Annexure— B. 

6. 	Position of category-wise identified posts to be surrendered to achieve the target of 2001-2002 upto 

31-03-2002 is given below: 	 . . 

(a). Surrender proposal vide this Office ktter No.TWIMPP0 IILM, dated : I 5/6/0 1 (in Group-A) for 

surrender of 8 posts of Dy.SS & ASM of MLG Cash Office is still awaiting to issue surrender 
Memorandun,i by M3ranch ( proposal for surrender of these posts is enclosed). 

• 	(b). Surrender proposal Vldc this Office letter No.TWIMP-0lILM, thited: 15111/01 for surrender of 

23 posts of Asstt. Guardof the Division is still awaiting to isue surrender Memorandum by P/Branch 
(proposal for surrender f these posts is enclosed). 	

i 

W. ProposalNo. TWIMP-0i/LM (I), dated: 26/11 ./01 for surrâdcr of 8 posts of Sr.TNC ofthe 
posal for surrender of ihtse 

DivisIon is also awaiting to issue surrender Memorandum by PtBranch ( pro 

posts is enclosed). 
. / (d). Proposal No. TW1M1-01/LM (ii), dated : 26/11/01 for suj*ndcr of 8 posts (i.e. Cipher Operator, 

7 	Sr Typist, Jr Clerk & R R Cook) of the Drvision is also awa1nn to issue surrender Memorandum by 

P/Branch ( proposal for gurrender of these posts is cnelbsed) 
(e. Proposal No. TWP-01/LM (Iii), dated : 26/11./01 for surrender of I post of RRI of the Division is 
also awaiting to issue surrender Memorandum by P/Branch ( proppsal for surrender of these posts is. 

enclosed) 	
S 

• 	(.f). Proposal No, TW,MP.-OIILM, dated : 20/03/02 for surrendçr of 38 posts of' Box Porter of the 

Division has ben sent 
to DRM(P)ILMG to issue surrender Muiiorindu.m at the earliest (proposal for 

surrender of these posts is enclosed) 

(Total 86 Optg posts hae been idenftFed for surrender) 

Enc lo 
/ )3 

&2MLLMcL. 

.1 	. 	 . 

-- 

'•r. 	
-, 

. 	
• 	 ,•..' 

I 	
/ 	 I 

I
. 	 ., 	 I. 	 .. 
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ANNEXURE— 'B 
Grade-wise and Category-wise cadre position of optg. Depit. of Luruding Division 
incudmg surrender i.e. from 01:4.01 to 3 .01.02 and acuai staff strength as on 
2 S.O2.2OO2i'røpt fnr 	 ,ni 	- 

Category Scale 
after 
Sarre: der 
'ie 31/3/0I) 

Posi.c 
Surre,: 
dereil. 

pieti 
Posts 
Surren 
Dered. 

-ntww- 
-rall, 

Pmis 
Created 

after 
Surr- 
coder. 

Actual 
(on Roil) 
2812102.  

Excess Position 
as on 28/2102. 

V(zcwlt CC% 

SS 7450-11500/- 21 
________ 

- - - 21 

________  

i-i 7 
DY.SS 6500-10500/- 109 - - 109 64 45  
SMJASM 5500-9000/- 128  - - 128 123 5 
ASM 5000-8000/- 225 - -. 225 206 19  
ASM 4500-7000/- 35 - - 	* 35 19 16  

To*aI= . 	518 - -- 518 426 92  
CYM 7450-11500/- 3 	' - ' 	- - 	S  3 - 0 
CYM 6500-10500/- 1.6 - - - 

- 
 iS 

- 
I 

YM 5500-9000/- 34 - - . 	- — 34 24 10  
AYM 5000-8000/- .20 - - 20 13 7..  

'Total= 73 - - . - 73 55 18  
CHC 7450-11500 13  -  

- 
13 II 2 

DYC -' 6500-105001- 23 - '-_- -' 23 - 19 4'  
-- 

SCR 5500-9000/- 6- .- - 64 2. _ 
Total= 42 - - - 42 34 8' 

TI 7450-11500/ 5  - - S 2 3 
Ti 6500-105001- 3 - 	. - 3 	.. 2 
Ti 5500-90001- 1 - ._- - 1 3 0 2 
TI 50004000/- 3 - - - 3 2 

Totai, .. 	12 - -__- - 12  6 2 
S/C(P-W) 7450-115001- 1 - - •- .1  0 
-Do-Tfc. 6500-10500/- 1 - - - . ,o 
-Do-Loco -Do-  
-Do-C&W -Do-. I - - 	. -. .1. I - 

'Toial - 	4 - - -__- 4 4 0 

RR1 4500-7000/- 	1 1 - .-. -.1 
7_1 TotaI I -- - - 1 1 0 

'MaiIGd. 5500-90001- 23 -- - - - 23 	' 18 .  S 

Sf P/Gd 5500-9000/- 9  - -'  I  

P_Guard -  5000_S00t)1- 14 - - 34 25 9 

Sr.G/Gd. 000-80,)0/- 38 - - 38 36 2 

G/Guard 4500-7000/- IsO  - .. 150 13911  

Assi.Gd. 40o0-60t0/-  - - 	. -; .5 5 0 

-Do- "  10504590/- '18 - - -'_-'18 16 2 

Total= 277 1 - - '- -277  

14  
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ANNEXUIE—B, _(6) 	()  
liT 500 9000/ J - - 
HdSR 
Sr SR 

15000 8000/ 
4000 60OöT 

____ 
x 

_____ - 

- 
- x 

- ________ 
-  

________ _____ 

- x  - - - 
—i---  -..9--'-- 

- 2-9  
STM-1 5000-8000/- 23 - 

- -2319 4 
sTM-n 4000-6000/- 40 - - 25 15  

__ 

STG.JDR 4000-60001- 21 - - - 21 Ii 10  
TotaI= 84  - -. 55 29  

TNC 5500-9000/- 43 - - - 41 27  
Hd.ThC 5000-8000/- 66 - - - 66 27 - 39  
Sr.TNC 4000-60001- 30 - 15 15 49 70 34 
ir.TNC 3050-4590/- X - X X X 44 .() 44 

Total= 139 - 15 15 124147 55 7 
Caretaker 3050-4590/- 2 .- - - 2 2 0  
-Do- 2750-4400/- 6 - I 1 5 3 2  

Total= 8, - I I 	. 7 5 2  
C/Man-i 4000-6000/- 45 - . 	- - 	. 8 
-Do-il 30504590/-  142 - - 142 187  45 

Totâl 187 	-- - - - 181 - 240 0 53 
P/Man'A' 305045901- 562 

- - - 562 - 539 23  

Total= 562 - - - 562 539 23  

R.RCook 4000-60001- 6 - 2 2 .4 5 	1  

-Do- 305045901- 20 - - 20 16 $  

1. Totai= 26 - 2 2 24 21 	1 4 1 

OS-I 6500-105001- 1 - - i 2  

OS-H 550Q -9000/-  3 - - - 3 3 0  

Hd.Clerk 5000-80001- 7 - -  7 7 0  

tC1e&45007000/-  

Jr.Clérk 3050-4590/- 3 - - - - 	3. 3i '0 

Totii —   23 -_- - - 23 22 2 1 

Con/Asst. 5500-9000/- 1 . 	- - j o 
C/Steno 5000-80001- 3 -  . 	- -  - o ._ 
Steno 4000000/- X - -- X I.  

Tota1 4 -. - - - 4 _ o  

Sr.Tvpist 4000-6000/- - 1 	- - - -_- 
-1—r 

,1 0 

c-operator 5500-9000/-  

-Do- 500Q-8000/- j - •- - I .  

• TotaI • 3 - . - - 3 3  

MTDrivcr 30504590/- - - ___ ____  

i/Driver 	305045901-  

-Do- 	4(100-6000/- 	t 	 - 	 . 	- 	-- 	 1. 	1 	()  

TolaI 	
-:. 	 - 

Contd .... P13J 

I• '' 

\t_) 



(1) 
PfMan'B' 

(2) 	- 
2650-4000/- 

(3) 
142 

(4) 

* 
(S) 

149 

_____ 	utXUJI. 
9) 

III 

-B 

(10) 

_ Total 149 

12 
41 

- 

- 
- 

- 
I 

29  
- 

- 
I 

149 

12 
.10 

III 	J 	8 
10 

14 U 

32 
2 

l3oxPortcr 
-Do- 

26(0-3540/- 
2550-32001- 
To( I 

Gaieniaz 2650-4000/- 18 j 
10 2 

Gaiernan 2610-3540/- 75 
- 
- j 	- 

_________  

75 63 	p 
Total= 93 - - - 93 73 	20 

R.RCook :2650-4000/- 17 - - -__- 17 13 	4 
RRWMan 2610-35401- 21 - - - 21 21  
-Do- 2550-3200/- I - - - I - 9 

Total= 39 - - - 39 £3 	4 8 
RkBcarcr 2610-3540/- -- 5 - - - 5 - 3 	2.  

- 

-Do- 2550-32001- 2 - - 2 3 
Call Man 2610-3540/- 7 - I - 1 6 
-Do- 2550-3200/- 2 - 1 1 1 4  3 __  
L/'Man 2610-3540/- X -  - -._- X 9  9 
-do- 2550-3200/- X - - - X  3 

Totai= 16 - 2 2 14 27 	3 - 16 
Stn.Peon 2610-3540/- 16 - - - - 16  7  
-Do- 2550-3200/- 15 - - -_- 15 27 -   12 
CNLPeon 2610-3540/- 3 - - 

- 
 j: 	2  

-Do- 2550-3200/- 6 : - - - ( - 
TelcPcon 2610-3540/- X - -- - X -  7 7 
-Do- 2550-3200/- X - - - X _JL_  

10141= 40 - - - 
- 

40 60 	9 29 
T/Man 26504000/- 4 - - 3•1 

2610-3540/- 2 - - - 2 2 	0   

Tot4= 6 - - - - 6 5 	1  
Chow.kdr 26I035401- X - - -__* X 

- 

-Do- 2550.! 3200J- X - - - X 3  3  
Total= X - - - - X - 5 	/ 5 

0/Peon 2610-35401- 3 - - - 3 2 
-Do- 2550-3200/- 

3 
-.- - 

Totat 6 - - - 6 16  

E/Pcon 2550-3200/- 1 -- 
- 

To* I - -. : - - 
M/Khalasi 2550-32001- 1 - - -. 1 
J/Khalasi 2550-32001- 

- 
- I - - .*- 

Total= : 2 - .- - 2 
2360 21_1L. 

NB Target of Surrender from 1/4/2001 (031/3/2002 150 + 29 back log of prcuous cr = 179 
Surrender done:2 1 (occupied posts). Redeployment done: Nil (undr proccessing with DRM/P/LMG). 

- 	Surplus staff wailing for rcdcploynicnl 268 (247 of previous year 4- 2! of this year) 
130Sason1/312002 _2339. 	: 
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